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Film actress Madhavi Latha lodges complaint against TDP leader JC
Prabhakar Reddy

https://www.deccanchronicle.com/southern-states/telangana/film-actress-madhavi-
latha-lodges-complaint-against-tdp-leader-jc-prabhakar-reddy-1855648

M Srinivas21 January 2025 5:44 PM

Hyderabad: Film actress and politician Madhavi Latha on Tuesday lodged a complaint
with the Cyberabad police against TDP leader JC Prabhakar Reddy for making
derogatory remarks against her during a debate in a television channel recently.

In her complaint, she sought intervention of the Cyberabad police to investigate the
matter allegedly involving Prabhakar Reddy and his associates for public defamation,
harassment, body shaming, and threatening behavior.

“The Cyberabad police must secure my safety by addressing threats and harassment
perpetrated by his followers. Register my complaint and lodge a FIR into the inaction by
the local police due to alleged collusion,” she said.

She further stated that a complaint was registered at the National Commission for
Women and National Human Rights Commission of India in New Delhi and also at
the Movie Artist Association at Film Nagar in Hyderabad.

‘I am ready to provide any additional information needed for the investigation and look
forward to your prompt action to protect my rights and ensure justice,” Madhavi Latha
said, adding that she also enclosed evidence with the complaint.

“On December 31, 2024, | posted a video on YouTube advising women in Tadipatri to
be cautious during New Year's celebrations due to safety concerns. This was intended
as a social service message to promote women's safety,” she explained.

“On January 1, 2025, Prabhakar Reddy publicly defamed me on national television. He
made vulgar and defamatory remarks, calling me with derogatory names causing
immense emotional distress and mental trauma. His statements defamed my character
and humiliated me publicly, violating my dignity and self-respect,” she said.
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High Court issues notice to Punjab and Haryana governments on
petition challenging anti-begging laws

https://www.thehindu.com/news/national/high-court-issues-notice-to-punjab-and-
haryana-governments-on-petition-challenging-anti-beqging-laws/article69123848.ece

The PIL challenges the constitutionality of certain sections of 50-year-old State laws that
prohibit begging by criminalising it

Updated - January 21, 2025 11:05 pm IST - New Delhi

The Punjab and Haryana High Court has issued notices to the State governments of
Haryana and Punjab on a Public Interest Litigation (PIL) petition that has challenged the
constitutionality of certain sections of 50-year-old State laws that prohibit begging by
criminalising it.

In a hearing on Monday (January 20, 2025), a Bench of Chief Justice Sheel Nagu and
Justice Sudhir Singh issued notice to the State governments for their respective
responses, listing the case for further hearing on March 22.

The PIL argues that the State has a social contract to ensure its citizens are able to live
a dignified life and that the State “cannot be allowed” to treat begging as an offence.
The petition further takes issue with the way the act of begging has been defined in
these laws, arguing that they violated Articles 14, 19, and 21 of the Constitution of India.

The definition of begging in the 1971 laws of Haryana and Punjab that have been
challenged emanates from the definition set down in the Bombay Prevention of Begging
Act of 1959 — a definition that is used to this day by the Union government, to identify
people engaged in begging, for welfare and rehabilitation schemes.

The definition classifies any act of soliciting or receiving alms in public places as
begging, including by singing, dancing, fortune-telling, performing tricks, or selling
articles. The only difference between these vocations and others is that these vocations
have “no price tag” as that’s been left to the audience to pay.

In subsequent Sections, the law also identifies any soliciting of alms in private premises
as begging, especially if done so by “exposing or exhibiting” any sore, wound, deformity,
injury, etc. On this, the petition argues that a person having an exposed wound or injury
or deformity without realising it could also be roped, further stressing that the laws were
“excessively arbitrary”.

It also defines a person with “no ostensible means of subsistence and wandering about
or remaining in public place” as a beggar if it is “likely” that they are doing so by
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soliciting alms. The PIL, on this point, emphasised, “Poverty alone can’t lead to
criminalization.”

The petition has been filed by Kush Kalra, and is being argued by advocate Jyotika
Kalra, a former Member of the National Human Rights Commission. While the High
Court waits for the responses of the Punjab and Haryana governments, respectively, a
Right to Information (RTI) response to queries raised by the petitioner showed that at
least the Haryana Government is in the process of amending/repealing its law
criminalising begging, without any further details.

The PIL has relied on the judgments of the Delhi High Court and the Jammu and
Kashmir High Court to argue that begging cannot be criminalised.

The Delhi High Court had in a landmark judgment of 2018, struck down all Sections of
the Bombay Prevention of Begging Act, 1959, as had been extended to Delhi, that
criminalised the act of begging, saying they “cannot sustain constitutional scrutiny”.

“If the State wishes to criminalize specific types of forced beggary, it has to first think out
a clear factual basis and impact thereof to pass a well thought legislation after due
application of mind and being mindful of the constitutional rights provided under the
Constitution of India,” the Delhi High Court had held in the judgment.
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https://jantaserishta.com/local/telangana/madhavi-latha-filed-a-complaint-against-tdp-
leader-jc-prabhakar-reddy-3784849

Jan 2025 5:51 PM
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https://www.msn.com/hi-in/news/other/sc-%E0%A4%B8%E0%A5%87-%E0%A4%B0-
%E0%A4%9F-%E0%A4%AF%EQ0%A4%B0-%E0%A4%9CH%E0%AL%B8%EQ%AS5%8D%E0%AL%IF-
%E0%A4%B8-%E0%A4%85%E0%A4%BO%EO0%AS5%81%E0%A4%A3-%EQ%AL%AE-
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%EO0%A4%AF%EQ%AS5%87-%E0%AL%AABEO%AL%AG-%E0%AL%AL-
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T faaTg goi ofd A PIc I RerR 81 & 16 el NHRC T TIRET. HR1d 4 91 0@ U R
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Officer ST 4T §. BCCI TR-IRBRI WTeH 5. SUH g aTel (Hgfaadl § TRBR &1 T gy
el gdT Afde difieftans & Uifte™t &t it TRHRI ok HeT S ET 6.
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https://jantaserishta.com/local/kerala/nhrc-issues-notice-to-kerala-government-over-
sexual-abuse-of-girl-in-pathanamthitta-3783894

21 Jan 2025 12:38 PM
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